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Shri AJk Stag* Serittdl: Is there any 
pouiblUty of earlier exhibition of a 
abort documentary film before the full 
length dim come* in*

Shrt A C J«UI: A abort film on 
entitled “A Memory to be 

rherfohed”  has beau completed and it 
is proposed to release this short ftlm 
of about MO f t  on the 2nd of October, 
INI, the birthday ef Gaadhiji

Shri M t e n  Ghaae; May I know 
whether any peraon has been selected 
to personify Gandhiji in that film*

Shri A. C. JeoW: Not so ter 
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f  Shri A|K Singh Sarhadl: 
• m i. J Skrl D. G. Shaima:

(  Shri Wodeyar:
Will the Friase Minister be pleased* 

to refer to the reply given to Starred 
Question No 538 on the 23rd February,
1958, and state

(a) whether any further reply has 
since been received from toe Pakistan 
Government in regard to the proposed 
Copy-right Agreement between the 
Governments of India and Pakistan;, 
and

(b) if so, the nature thereof?
The Deputy UBiWir ef btetasF 

Affairs (Shrtmatt la W w l Meaea):
<a> Yes, Sir

(b) The Government of Pakistan 
have stated that they are at present 
considering the question of amending 
the existing copyright law in Pakistan 
and that it ts premature to consider 
at this stage a propoaal for a mutual 
agreement m the matter

Shri AJk Slagfc SaxW i. Is there any 
target fixed for the purpose’  Is there 
any possibility that in the near future 
there will be an agreement*

ShrisaaU Ijikshmi Meson: It depends 
on tbe time that Pakistan takes to 
amend their Copyright Act because 
under the Berne Convention of which 
both countries are signatories the 
arrangement has to be bilateral

Shri Hen Baraa. Mfcy f  know whe-
ther there has been any infringement 
40 far in respect of books and films 
in Pakistan*

Shriaati laakshaai Meaaat There
have been complaints about infringe-
ment id  both the countries since 1953. 
It is on that account that we want to. 
take this up with Pakistan'




